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appointed for the presentation of the 
Report of the Select Committee on the 
Bill further to amend the Banking Re-
gulation Act, 1949, so as to provide for 
the extension of social control over 
banks and for matters connected there 
with or incidental thereto, . and also 
further to amend the Reserve Bank of 
India Act, 1934, and the State Bank 
of India Act, 1955, upto the 6th May, 
1968." 

MR. SPEAKER: The question is : 

"That this House do extend the time 
appointed for the presentation of the 
Report of the Select Committee on the 
Bill further to amend the Banking Re-
gulation Act, 1949, so as to provide for 
the extension of social control over 
banks and for matters connected there-
with or incidental thereto, and also 
further to amend the Reserve Bank of 
India Act, 1934, and the State Bank of 
India Act, 1955, upto the 6th May, 
1968." 

The motion was adopted. 

(ii) Appointment.r Member OIl Seleet 
Committee 

SHRI THIRUMALA RAO: I beg to 
move: 

"That this House do appoint Shri 
Hem Raj to the Select Committee on 
the Bill further to amend the Banking 
Regulation Act, 1949, so as to provide 
for the extension of social control over 
banks and for matters connected there-
with or incidental thereto, and also fUf-
ther to amend the Reserve Bank of' 
India Act, 1934, and the State Bank of 
India Act, 1955, vice. Shrimati Vijaya 
Lakshmi Pandit resigned." 

MR. SPEAKER: The question is : 

"That this House do appoint Shri 
Hem Raj to the Select Committee on 
the Bill further to amend Ihe Banloing 
Ite,ulalion Act, 1949, so as to provide 
for the extension of social control over 
baoks and for matt ..... connected t.IIere-
with or incidental thoroto, and &1110 
further to amend thQ llQsocve Baok of 
lJidia AQt, 19~, l\Il\l Ill' St&\,q ~ of 

India Act, 1955, vlee Shrimati Vijaya 
Lakshmi Pandit resigned." 

The motion was adopted. 

DEMANDS FOR GRANTS, 1968-69 
-conled. 

Ministry or Petrolenm and Cbemicals -contd. 

MR. SPEAKER: Now the House 
will take up flJl:ther discussion and voting 
on the DOIDmds for Grant.9 under the con-
trol of the Ministry of Petroleum and Che-
micals. We have still a little time le[t-
about 40 minutes now and one hour and 
odd in the afternoon. The Minister will 
reply at 2'30 or 2'45 in the afternoon. Then 
we shall take up the discussion and voting 
on the Demands for Grants under the con-
trol of the Department of Communications 
at about 3 or 1'15, and finish it by !.be 
evening, before 6'30, because there is an 
half-an-hour discussion, so that we can 
take up something else tomorrow. As I 
said, the Minister for Petroleum and Chemi-
cals will reply at 2'30 or 2'45 P. M. 

SHRIMATI SUSEELA GOPALAN 
(Ambalapuzha): Mr. Speaker, Sir, a 
close study of the report of the Ministry of 
Petroleum and Chemicals will reveal the 
fact that we are not going in the path of 
self-reliance but in tbe path of more and 
more dependence on foreign countries. We 
can take one item after another and see the 
trutb of this. 

The estimated cost of methanol unit of 
the Trombay project of the Fertiliser Cor-
poration of India was lb. 4'5 crores. Due 
to undue delay the cost went up to Rs. 6 
crores. The installed capacity of the unit 
was 33,000 tonnes per year, bot tbe present 
production capacity of the unit is only 45 
per cent of the installed capacity. The 
loss due to low production will be Rs. 1'5 
crores. In addition, we have to import 
Rs. 50 lakhs worth of methanol. The 
cost of production is thrice the intema-
tional cost of production. This year, dur-
ing the first ten months, the production 
was only 6,000 tonnes. That means that 
the production this year will be only 10 to 
20 per cent of the installed capacity. This 
prodU';l. is an essential part of our defence 
ill\lijstry. Any Co\lljlry which is sUPPlyin~ 
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us methanol would suffocate us in the 
time of emergency. In regard to the prE>-
duction in the methanol unit, Government 
are behaving very callously. 

u'n hrs. 

[Mr. l)eputy.Seaker in the Chair] 

They have not taken any action against 
the company concerned. 

Coming to the question of naphtha we 
are exporting naphtha, while at the same 
time we are importing fertilisers. We 
are exporting about 40 per cent of the 
production of naphtha. The French Petro· 
leum Institute has stated that the cost of 
naphtba should not be more than Rs. 80 
per to!)ne inclusive of taxes and transport 
expenses. But Burmah Shells are supplying 
us naphtha at the rate of Rs. 131 per tODDe 
exclusive of taxes and delivery charges. 
This clearly shows that foreign monopolists 
are allowed to earn fabulous profits at the 
cost of our economy. 

According to official estimates, the 
stock of sulphur pyrites in our country is 
300 million tonnes. The actual quantity 
of pyrite mined is only 21 million tonnes. 
Czechoslovakia is prepared to supply 
machinery for pyrite mining but we are 
not prepared to use it. We are getting 
machines from elsewhere but those 
machines wHl be defective. We are getting 
techniques, but we are not getting modern 
techniques. 

The Planning and Development Wing 
of the Fertiliser Corporation of India is in 
a position to manufacture complete plants 
without any foreign aid, but we are refusing 
to accept it. Last year, three hundred 
engineers of the Planning and Development 
Wing had written to the Prime Minister 
that they were prepared to manufacture 
complete plants with our own techniques, 
but not even a reply was sent to them. 
They are confident of producing coal·based 
fertiliser at cheap rates. Brilliant talents 
are there in our country but we are pr ... 
pared to utilise those talents and we are 
more and more depending on foreign 
countries. 

SHRI NAMBIAR (TiruchirappaUil 
~wculllrl)' Ameriel!. 

SHRIMATI SUSEELA GOPALAN : 
What about the Cochin Refinery agreement? 
The Government of India are giving a 
process margin of 1.35 dollars per barrel 
of crude oil to the Philips Petrolemn Co. 
In 1967·68, Rs. 56 lakhs was paid. For 
1968·69, Government have sct apart Rs. 75 
lakhs for this purpose. For technical 
services we have to pay to the company 
Rs. 6.5 crores within fifteen years. The 
price of crude oil is not fixed once and 
for all but is fixed from time to time. The 
crude oil coming from East European 
countries is not allowed to be refined in 
that refinery. These are the provisions 
of the agreement. The Burmah Shells alone 
remitted a broad a bout Rs. 30 crores of 
profit within five years. The total invest· 
ment is only Rs. 14 crores. From 1962 to 
1966 the foreign oil companies have 
remitted abroad Rs. 390 crores. The actual 
profit cannot be calculated, for the real 
price of crude oil is something which we 
are not in a position to calculate, since. it 
is those companies that are fixing the 
prices. This is what the Estimates Com· 
mittee years. 

Government are allowing the foreign 
oil companies to expand their business 
along with the public sector. They are ear· 
ning more and more from our own country. 
The total asset of the foreign oil companies 
is only Rs. 79 crores, but in 1966-67 abne, 
they had earned a profit of Rs. 9 erores. 

With this approach and trend, we shall 
not be able to be self·sufficient even within 
the next fifteen or twenty years. But one 
thing is there that even if we are not self· 
reliant, the sons and relatives of the 
Ministers, Governors and higher officials of 
Government are getting a number of petrol 
pumps from these oil companies. If the 
hon. Minister is prepared to have a probe 
into this, we are prepared to give him 
ample evidence in regard to this. 

Coming to the labour policy, the oil 
companies are installing electronic com· 
puters and thousands of employ_ are 
thrown out on the streets. During the last 
five years, nearly 25 per cent of the 
employees had been thrown out. Of course, 
Government have appointed the Gokhale 
commitee to look into the matter and 
submit a report withia six months, but tiII 
"OW it h .. nQt submittod its report. '!U\ 
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retrenchment is going on smoothly and the 
Petroleum Ministry has, blatantly refused 
tbe request of the workers to ,absorb them 
in the public sector undertakinll".· Some-
times, I wODder whether the Ministry is 
workiug as the' headquarters of the Essos, 
or Burmah Shells or'Caltex. 

The IOC is also following an anti-' 
labour policy. The' Madras unit of the 
lOC, instead of discussing the 'outstanding 
disputes with the recognised union bolstered 
up puppet" unions in Madras and Andhra 
and are discus.ing matters with them in 
order to' disrupt the workers. All these 
thinllS are beiilll done by Mr. T. V. K. Rao, 
the branch manager at Madras. The IOC 
management is encouraging these activities 
and this is proved by the fact that while 
no other person is retained at a place 
for more than three years, Mr. T.V.K. Rao 
haa been kept in Madras for more than 
six years. Perhaps, the bran;:h manager 
is emboldened by the fact that he had 
siveil three staff cars of the IOC to Shri 
Alasesan, the then Petroleum Minister for 
his election purposes. 

SHRI S. KANOAPPAN (Mettur): 
Now, he will have diplomatic immunity 
because he is in Ethiopia. 

SHRIMATI SUSEELA GOPALAN : In 
tbe Sindri fertilisers, Government areprepa-
red to lose Rs. S lakhs per day for two 
weeks rather than to concede the demands 
of the workers which would have cost 
them only a fra~tion of the loss incurred by 
Government. Oespite the settlement arrived 
at, the terms of it are not being implemen-
ted. They Brc continuing their vindictive 
measures against the workers. Industrial 
relations in Trombay and Nangal are also 
fast· deteriorating. The IOC unit in Cal-
cutta is also victimising a large number of 
trade union functionaries. if this attitude' 
co~tinues, if it does not change, they will 
haw to face a new wave of struggles on 
the part of ,workers in the near future. 

There is no use crying over the losses 
in' public sector undertakings. If they are 
not prepared to chaDlle their policy of 
encouraging foreign monopolists. if they 
IITC not willing to 'give 'up their policy of,', 
encouraiing the bosses iii the bureaucratic: 
~biDerJ in . ihe way llle), ~ro '~illJ" 

out the work of these undertakings; there 
will not be auy change in this situation: 
The worker is the backbone of the public 
sector undertakings. When they IUC treated 
so badly, they lose their moral and do not 
bave ·the moral courage to work for them. 

Government are taUring of self~reliance 
but are at the. ,same ,time, depending more 
and more on foreign monopolists. Tbis 
is what the Esti,mates COmmittee say : 

"The Committee are unable to 
appreciate Government's decision to 
pose the Trombay extension scheme to 
USAIO for assistance, particularly 
when P & 0 claim tbat tbey could 
undertake ihis assignment and bad 
amply demonstrated tbeir capabilities 
by the designing. engineering and 
installation of" the Rourkela Fertilisers 
group of plants a. far as the years 
back". 

So in spite, of possessing our own, 
tClCbnique we are depending entirely on· 
foreign monopolists for building up of our' 
iadustries. ,So tbe'least tbe Mini.try should 
do i. to build ,our own industries using 
our own techniques, our own know-bow, 
our own engineers. Unless tbis is done,' 
we will continue to be perpetually depen-, 
dent on tbe foreign monopolists, and tbat 
will not pave tbe way to socialism. 

As far as I am concerned, judgiDI by 
the experience of the last 20 years, I have 
no illusion that this Ministry will take up 
these projects and use the experience and 
know-how of our own engineers and build 
up really a self-relying sector of industry 
in this respect. because it is working for 
the welfare of these oil monopolists and 
foreigners who are coming to our country. 

I would like the Minister to go deep 
into these questions, specially the callous 
way in 'which they bave been behaving 
towards the worken in these public sector, 
uDdertakinll". By following this sort of 
anti-labour policy, they are only sbowinl 
the way to the monopolists in our country 
who are already treatilll the workers wry, 
badly. Unless this altitude is chaD,cd, 
nothing can be achieved in our country. 

MR: 'OEPuTY;SPEAKeR Shri 
CbanBalray. ~ahlu. . ' ' , 
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SHIU NAMBlAR: A !lUmber or very 
iIBportant points and queries have bc~ft 
railed by the hOll. lady Member. TIrey 
_ be ans'lNt'ed 1mmod1ateJ,.. 

MIl. DEPurY-SPBAKEIt: The MkIh-
ter while replying will answer all queries. 

SHltI CHf!NGAL1tAYA NAIDU 
(Chittoor): I congrstuJate Govcrnment 
whatever they have d01le In the lIeld or 
oil especially in the fa~e of opposition and 
fifth column activities they are having to 
face in this field. The fact that they 
have been able to do somelhillll io spite 
at' these difficulties is a marvellous thing 
and we have to congratulate them 00 it. 

R.ep.rdinl fertilisers, they have done 
very well. But iC more ClIBds are allotted, 
we can meet the entire Certiliser need. of 
tbe ~ollntry. 1 have to lay something 
aboot Government's policy in locating 
Certiliser Cactories. In Andhra we consume 
IIIOre fertiliseft sad produce more food and 
export it to other Stlites. Thereby we .. v. 
a considerable amouM oC Corelp cachaftlC. 
Jmtead of recogulsiDI this Cact IUI4 alVIDI 
Andbra Its due share in the eatabli8llmeM 
at' these factOries, the Omttal Oovotrllm_ 
have neglected ollr State and .... slrowm. 
favouritism to ~ enher scates. 

I will briog to your notice one. Instance. 
Tbe American Co-operatm: Consortinm 
came to our country and after prelimiDary 
calks and investigations, they have decided 
10 set up two f.ctories ill the co-operative 
sector, one al K~ndla and tbe other at 
VizaIBpatam. For that, tbey are prepared 
to contribute 70 per cent and only 30 per 
<:ent bas to be contribllted by the Central 
Government and also by tbe co-oper.uivel 
in our country. When tbey bave allreed 
for two, and when the Aodhra Government 
llave helped the Central OovertHDent in 
""prd to roreip ... ellaD,e, .veD if the 
Central Government dO not bave funds, it 
they wanted OIl\)' ODe, they could bave 
CbOseR Vizagapatalll, but uoforlllAalely, 
dIeY bave chosen Kudla. Why ~ ~bal ? 
I wanted to know tbls : whether the Mini .. 
try of Potroleum alld Cbemi<:als is resposl-
ble for doio, this uojust act OD ita part or 
it is due 10 the Pill8llcc Ministry or it is 
due to tbe Planning Commission. There 
is some unseen wicked AaA<1 in these tbings 
~<I tbor ~ nQ! !!bl~ to <10 j~tic.. 1 01P7 

want }!!stlee to be done to Andhra Pradesh 
""teb helped them to save !to mucb 'oreiln 
eoIcbanse and not to ilJtreat Alldbra b,r 
theae methock. 

In Kotlnlguc!em they fint sanctioned 
ooe Certiliser project in the public sector, 
but unCortunately, it was given to a private 
maanate to llart that plant. He is not 
able to pat up that factory, and now tbe 
State Ooverament baye approached the 
Centre to take it up in the public sector. 
I clime to understand that the Ministry of 
PetrolotJm &ad Clrcmicals is Cltamininl tbe 
ene. I want to opedito tile a:aminatioD 
aDd atart a tertiliser factOry in the pnblic 
sector. 

Now, they arc manufacturing comple .. 
fertilizers in the Trombay factory, and they 
are also manuCacturing it in Nangal and 
otber places. In our country, the agricul-
tllrists need not only aMmonium sulphate 

. and urea bllt they also need more of these 
complClt fertilisers. In the Manufacture of 
these COMplex fertilisers also, tbey should 
take the advice of the agriculturists at least. 
The authorities prepare something and we 
do not want tbose rertilbers ; so we want 
them to take tbe advice of some agricul. 
turists and then manufacture Ihese things. 
For instance, in the Trombay factory, 
they are manuCacturing SUPHALA-20-20, 
that is nitl'llte-pltOS'pbate. If they can mix 
up nille per cent potash It will be a very 
good tbing fOT tbe agriculturists. Like that, 
they should take lome ad.,icc from the 
agriculturirts and MalIUfaclure tbese ferti-
lisers. 

Jlotardinl oil, in spite of the fifth 
collllDD activities of tbo.. foreip com-
pllniel, ollr people were able to do bell .... 
Though they lIave Dot reacbed tbe target, 
we lIlust take note of wbat tb4ly have do ..... 
RegardiDI forci&n companies I do DOl know 
for bow many more years they are goin. 
to allowed to exploil our pOOr people 
ia the cOWItry. They are anowed to im-
port crude oil &I a rato wbich tbey lilted aM 
our Government bave nothing to do wilh it. 
In Madras, Gaubati and Bombay, they con-
vert tbis iota oil. Wben they convert, what 
are the cbaraes 1 They are charlling too 
lIluch and our Government is agrecioll to 
Wbat they are askillll. Tbereby, tbe cost .of 
dioselllll<l ~trol-every- thins is IQina uf, 
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For brinsing down the prices, we !JIust 
check up at what price they are imporljQg 
the crude and what is the conversion 
charges in the refinery. Now there is no 
check and in the last 5 years, they have 
sent Rs. 30 crores of their profits to other 
countries. They are not spending anything 
here. The Stanvac oil company was asked 
to explore for oil. For so many years. 
they have wasted a lot of our money, but 
they are not interested in finding oil. 
They know that if they find oil, their 
interests will be affected. Similarly, 'or 
off-shore drilling, Government is consider-
iRg the offer of some American companies. 
The Opposition has charged that our 
Prime Minister has asked the Petroleum 
and Chemicals Ministry not to rush up and 
there is delay in finalising it. I cannot 
understand tb_ opposition members. If 
SOJI)OI contract is liven, tbey will say that 
the contract has. been given for so much 
aad money is lost. But if tbay aro caroful 
in finalising the contract, tbe Prime Mini&-
ter is found fault with. I say that the 
Prime Minister has got every right to inteJ'-
I~re in any matter conceraing any Ministry 
in tbe iIIterests of tbe cOUBlry. 

If the American oil company is given 
tRe contract, I am told tbey will have 
rights and sbares in this pennanelltly. The 
mIDlster should explain whether it is 
perman""t or only for temporary filled 
period, the number of their direders and 
our directors, wbo will be tbe Managing 
Director of this company, etc. I do not 
think it is in the interests of tbe country to 
give them permanent rigbts I~ off-shore 
drilling. They will only try to safl;l!uard 
the intere~ts of tbe fore~ oil companies 
and they will not s.trike oil bere in our 
CQQlItry. Why not our GoverllDlent P\lT-
ellase til. equiPlllent and macbiQery from 
tbe Americans, s.nd our pec>p!o to otber 
countries for receiving training and tben 
atart the offshore drill ill, ourselves ill'tead 
of eRtFusting it to a foreign company 
whether Americaft or Russian? We can 
also gwe, tbe drawings to the Heln'}' Elllli-
noering Corporatioft at Rancbi and tbey 
will lie able to manufactU1'e the machiftery. 
The minister should give his oeriou. atl .... -
dOlI to tbose thiltg8. 

We are ooi able til acbieve oelf-suffi-
ciency in kero'ICne. MQre peopl; live ill 
vi1la~es where there is no .;lectricity aDd 
tbey -depend on i<.erosene for li&bting tbeir 

homes. There is deartb of keroseDe. and 
they have to pay black-market prices for 
it. Instead of a\lotting the entire kerosene 
for use in urbao areas, Government should 
fix a q!lOta for the villages on tbe basis of 
popUlation and allot kerosene to them. 

Reprding petrol and diesel oil, whon 
we start productiOll of these commodities 
in our public oector it i. ill the interest of 
the country to bring down the priees and 
also to hne a cbe>ck 011 tho American ,ltd 
other foroign companies. In this reIMd 
our Goyernment have not done any thin,. 
Our Minister, Sbri Aslwka Mehta, i, a 
bit Soeialist and we thoupt be beio, in 
charae of tbis MiDistry he will at least 
brina down the prices to help the poor 
I116n in purcllaslng diesel oil, kerosene em! 
at .... r tl>illg8. Untortullately, after seeing 
tho AmerIca.. and other poople he has 
also beC€IIIIC a cqUtalillt. He is also sell-
inl!l petrol and oil at the same rate at whic:h 
tbe Americans .. II. Wbat i. tbe socialism 
b_. I do BOt underatand. 1ft tbe matter 
of fertilisers also the prices have not BODe 
down. In other couotries the :prices are 
lower thaa tbe price of fertiliserll manufae-
tuNd by our public sector. They aK _~ 
iog crores of ru,..,.s by way of profit. 
Who waIIts !\Ie. pl'6fit which fUDS ipto 
crores of rupees. ? We want fertilisC!'S te 
he supplied to tRe I"'or poasanu at. 8 
ebeaper rate so that it may belp the Iro. 
ID6re food ealDj!laign. As I said C8I'lier. 
after 110 bceatlle a Minister, uaforl1lnateiy, 
Shri Asoka Mebta bas becomo a capitalist 
and he earns C1'Ores of rupees even OB 
fertilisers. Even if you _kit II Communist 
in ekarge of this orglll'li.uian I thiBk he 
will m.-liatell' beeome 8 capitalist. The .. 
Communists and socialists should not be 
malle to heacj any organisation; tbey 
sbould only be advisers aD,lj then only the 
prices will come down. I am not accusing 
our MInister, I am only requesting him to 
bring down the prices. He should tbinlt 
that he is a socialist Orst and Dot a capita-
list. He should oot earn any money from 
tbese public IIndertakings. . We want them 
to be run on a lIo-loss' Do-prolit basis. Let 
our oil companies be a check" on tbe 
foreign oil companies, let <mr fertiliser 
f"ctories be a cheek on tbe import of ferti-
lisers and let tbe prices be brought down 
to belp tbe grow-more food cempaigD io 
the countri. 
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SHRI S. R. DAMANI (Sholapur) .: a right decision on the part of the Govern-
·Mr. Deputy-Speaker, Sir, at the very out-
set I want to congratulate the hon. Minister 
for the encouraging performance during 
the course of the year. Petroleum and 
fertilisers are very essential for the develop-
ment of the country. Petrol is required 
fOT running the industries and fertilisers 
for increasing production. During the 
twenty years after this country became 
independent we have made sufficient pro-
gress in bnth these fields. In 1947 when 
'our country' became independent our pro-
duction was only 0.2 miilion tonnes and 
now it has gone up to about 6 million to 
7 million tonnes. It is a hig achievement. 
In the same way our refining capacity was 
nil and we used to import all.our require-
ments from other countries, but now we 
have a refining capacity of 16 million to 
17 million tonnes. It is a big achievement. 
But still we are spending a large amount 
in importing petroleum products to meet 
,our requirements because our requirements 
and our consumption are also going up every 
year. As '.uch, we have to import a large 
quantity from other countries. If I may 
My so, during the last five or six years the 
production in our country has not increas-
ed. Though efforts were being made 
exploit :new oil fields and experiments were 
being conducted, actual production has not 
;ncreased to ~he extent we wanted. So, 
more efforts should be made to increase 
production. Merely depending on foreign 
countries for exploration work will not 
belp liS solve the prohlem. Our techni-
cians arc quite qualified and intelligent and 
they have got experience. They should 
be entrusted with exploration of oil fields 
so that we could increase our prod\lction. 

Then, some han. Members were asking 
while the refiniDg capacity was increased 
when our production is so low. There is 
a reason for it. Previously, we used to 
import finished products. Now wo arc 
importing only the raw material, for which 
we are paying less. In this way, we are 
saving foreign exchange. I think the 
Government has taken the right decision 
in installing larger capacity in Our 
refineries so that we can process the crude 
oil and mBke petrol. Therefore, the 
criticism against installaHOD of Iaeger capa-
'city in' the refineries is not correct. It was 

ment. 
Then, some hon. Members were saying 

tilat some companies in the private sector 
were charging higher rates. When these 
companies established the refineries they 
did it' witb the motive of profit. They 
have invested huge amounts in tbe coun-
try with the hope of getting some profit 
and there is nothing wrong with it. Of 
course, if' they are earning such a high 
amount which is not justified, it can he 
considered, But we must appreciate that 
they have done a good job in establishing 
refineries in this country which will help 
Our further development. We can ensure 
that they earn only legitimate profits and 
not undue profits. 

In order to increase our production 
we may attract many other foreign compa-
nies to come to this country and enter this 
field so that we may become self-sufficient. 
At present we are spending about Rs. 110 
era res every year in foreign exchange for 
the import of petroleulD products. So, 
about 10 per cent of our total export 
earnings are consumed by this one single 
item. Therefore, we should concentrate 
our attention on bringing ~some other 
companies to help us increase our produc-
tion so that we can become self-sufficient 
and save this foreign exchange which we 
are spending every year. 

Then, if the foreign companies are 
making profit, why should we grudge it ? 
We are charging them incometax at a higb 
rate.' They are givnig employment to 
our people and increasing: the production 
of our country. They are also paying excise 
duty.- In my opinion, they should be 
encouraged and allowed reasonable profit 
so that more and more people may enter 
this oil field. 

Having said this, I would request the 
han. Minister to tell us in what period 
the country will become self-sufficient. 
He should also give the expect~d year-by-
year progress in this field. This is very 
important because we are now paying Rs. 
110 crores per year for import of petro-
leum products. How long will we have to 
continue these imports 1 What progress 
are we going to make in the next few 
years 1 I would say that the Ministry 
should be given discretionary powers to 
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implement the scbemes so that we can save 
all this foreign excbange. 

Some people have said, and I have also 
heard, that the refining cost of the public 
sector refineries is higher than that of the 
private sector. Just now I have mentioned 
about the private sector, but the cost of 
refining of the public sector refineries is 
something which required to be considered 
and checked. If it is high, wbat are the 
reasons? All efforts should be made to 
bring it down. 

Now I would like to say something 
about fertilisers. In this field also, the 
country has made sufficient progress. Pro-
duction during the course of this year 
has gODe up. But the prosent pro-
duction is not sufficient; it is too low to 
meet the requirements_ In the last 5 or 
6 years in this particular field also, no 
progress has been made. There were 
many applications for the establishment of 
factories in the country, but on aCcollDt of 
certain difficulties they could not be fina-
lised; as such, we have to import huge 
quantities of fertilisers from other coun-
tries. There we bave also to spend a large 
amount of foreign exchange. 

Fertiliser is very essential. Now our 
farmers who have used fertilisers have 
kDown the advantage. In the earlier stage 
they were hesitant iD usina fertilisers. Now 
tbey are accustomed to it. I know in my 
constitueDcy, Sbolapur, some years back 
wheD they were asked to use fertiliser, 
they were very hesitant aDd were doubtful 
whether it would Dot affect the crop. 
Because they are poor people they do not 
waDt to take the risk. Now they are con-
vinced and use tbe fertilisers. So, wbenever 
we go there, they ask for more supply of 
fertilisers. Therefore, more effort sbould 
be made to increase the production of 
fertilisers to meet the demaDd of the 
couDtry. 

At present we arc importing a large 
quantity of agricultural production from 
otber couDtries, like foodgrains, cotton and 
many other items. By the use of more and 
more fertilisers and waler, we will male.: 
tbe country self-sufficient which will make 
tbe country very strong. Therefore, in tbis 
connectioD also, I request the hon. Minis-
ter to take urgent and immediate action 
to increase the production of fertiliBcrs 
IIDd live a schedule as to by what time 
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the country will become self-sufficient as 
far as fertilisers are concerned. 

Regarding chemicals, I am very bappy 
tbat in many items we oove become self-
sufficient. In caustic soda, soda ash and 
many items we have become self-sufficieDt 
aud we have got a surplus capacity. That 
is a big acbievemeDt tbat we have made. 
But in tbe intermediaries we are still 
lagging bebind. We bave to imporl many 
items In this connection tbe progress is 
a little slow and I would request the bon. 
Minister that more licences and financial 
assistance sbould b.: given to tbose entre-
preneurs wbo waDt to put up such inter-
mediary factones in Ihe country so Ibat we 
can become self-sufficient as early as 
possible. 

Witb tbese words I support the De-
mands for Grants of the Ministry. 

SHRI S. KANDAPPAN (MeUur): 
Sir, I am thankful for the opportunity that 
you bave given to me to make a few 
observalions on the Petroleum and Chemi-
cals Ministry. 

We had high hopes when Shri Asoka 
Mehta took up tbis department. Tbe 
credit goes to his predecessor, Shri K. D. 
Malaviya, wbatever people might say about 

- his shortcomings otherwise, for puttin~ 
India and the public sector on tbe map of 
oil and cbemicals. But, unfortunately, 
afterwards the Government did not take 
mucb interest to streamline tbe public sector 
oil undertakiDg, with tbe result that we 
find tbat people are finding fault with tbe 
public sector ilself. I for ODe would like to 
commend the work of tbe public sector 
so far as il goes, but tbere an: a rew 
sborlcominas whicb tbe Government would 
do well to rectify and really take aD 
interest, in tbe right direction. 

I would like 10 say a few words on 
that. For example, I have come across in 
a lot of these oil company managemeDts 
tbat ..... . 

MR. DEPUTY-SPEAKER: He may 
resume bis speech after IUDch. The House 
staDds adjourned to meet apin at 20' 
clock. 

13 br. 

The L>k SaMa adjourned for Lunch III/ 
F ou,teen of the Clock 
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(The uk Sabha Telusembled aftt'r LIlnch 
at five millute. 1'0",.,_11 til rhe ClflCk.) 

[Shri G. S; Dbiolon in the Chair] 

DEMANDS FOR GRANTS, I 968-69-Con/d. 

Miai,stry of Petro ..... aod Cbemicals -COIf/d. 

MR. CHAIRMAN: I bave to inform 
the House tbat the Home Minister will 
make a &tatcmeot in tbe Howe to-day at 
6. U p.m. feprding tbe dotention and re-
DlQvlIl of Sarvashri Hem llarua, Jagannatll 
Rao JOihi. Madbu Limaye and Natb Pai, 
all M.P •. at Khavda Kutch District. 

Mr. Kandappan. 

SHRI S. KANDAPPAN: Wbilo com-
meading the work of the public 5eCtor oil 
undertakings, I bave boen trying to draw 
the attcatio.1 of the Minister to some of it. 
shortcomings. Sir, for one thing, we do not 
pOlt people with manasemcnt acumen to 
_age our public sector undertakings. This 
is true with regard to our oil undertakiag 
also; and also, Sir, QUite a number of posts 
at Ii big\ler cadre were unnocesiarily creat-
ed jUjt 'to provide lucrative jobs (or their 
kitb and kiD and 10 rehabilita.te tbem in 
employmeot. So, if these kind. of sbort-, 
cominas 'Ire removed-l am speakiDII from 
a little experience and I do not WaLlt to 
live allY kind of CQRcrete examples hore 
openly on tbe floor of the House-and if 
these thinliS a.re streamliDed, I am Sllre the 
work of the oil company will defioitoly 
improve. 

Also I come across in some places in 
our pttblic sector refineries military people 
whom they bave brought into manage 
these undertakings. I wonder what their 
qualification is for managing a public 
SQCtDf undertaking. hl the ONOC and 
also iD the oil refinery and elaewilelle I find 
tbot wherever mililery mon are occupying 
posts, they do not know how to bebove 
with the labour and w:tuaUy it is their mili-
tarislJl that creates labour probleJIIS. Tbey 
do not have tbe buman touch. they do 
not bave the business acumen, to mllDllSC 
tbiDgs. This is a very serious metter they 
bave to consider. 

Also, Sir, in sow places there is sur-
plus labour wbicb the l'Cfioery or tbe con-
~med concern in so much afraid of and 

reluctant to retrench because of tbe public 
opinion that may be aroused and the 
aJitation tbat migb t be created. Bu t r 
think in a business concern like this, the 
Government should take courage in both 
bonds and go ahead with improving the 
working of the Oil Refineries as well as 
the ONGC and oth ... r concerns tbat are 
under the direct administration of this 
Ministry. 

As it is our Oil Corporation is almost 
in a position to compete with the private 
oil companies and I am proud of it. But 
I cannot totally say thaty the are competing 
with them because they still bave Govern-
ment patronage to some extent, but if 
proper e!forts are taken and if their work-
ing is properly streamlined and guided, I 
am sure, a time will come in the near 
future when we will be in the proud posi-
tion of competing with private oil companies 
and only tben we can say that we have 
succeeded in our public sector enterprises. 

Sir, with re&ard to the working of the 
ONGC, I would like to pinpoint one or 
two things. As far as I understand, the 
working of tbe ONGC is very much chaotic 
and they are not able even to a small 
extent to justify the expenditure that W'lS 

incurred on the ONGC. It is engaged on 
a very vital sector, I IUean, the exploration 
and the extraction of crude oil in this 
country. As it is, we are informed tbat 
Government have some firm targets by 
wbicb they tbink they can get at all tbe 
crude that we noed withill the country 
itself. In Ankleshwar and some other oi/-
fields we did get some oil and we had some 
exploratory work tbere, but the work is 
not commend,ble and we have miserably 
failed on many occasions. For one thiDll 
I find in the ONGC some of our goologists 
are the lowest paid even in India compared 
with other exploratory companies enpp<l 
in this field for similar works. In Assam 
we bave lOt the association of Government 
and Burmah-Shell joint venture where 
we do have this exploration of oil. Even 
compared with tbat company our people 
are very much lower paid I would plead 
with the Minister tbat be should give top 
priority to tbis and tbey sbould try to 
altnct tbe best talent tbat is available in 
tlris country for the exploration of oil. 
'Fhen we can go abead with the extraction 
of, crude to. the extent that we may noed 
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it and I hope we can succeed if proper 
efforts are taken in the right direction. 

In tbis cOIHI'lCtion I would like to draw 
attention to a very important fact, that is 
the Cambay offshore drilling. Sir; after 
all, we know that the Cambay belt is very 
ricb in oil. That is what I understand from 
the reports of various experts who know 
about these things. Even foreign people 
feel that there is enough oil there and our 
own people feel that there is enoush oil 
there but unfortunately we are tiot making 
any move in the direction to extract the 
011 that is available in the Cambay belt. 
I know the offshore drilling i. a very 
scarce know how in the international 
market with the result tbat a very high 
price is demanded for collaboration or out-
right purchase of tecbnical know how or 
asking other people to take the work on 
our behalf. But it is so important and 
basic that we should get the know-how 
by associating ONGC itself with some 
other foreign companies or purchase the 
know-bow on an assured basis, instead of 
frittering away our resoutces. In tbis way 
We should get the crude so that we may DOl 
be in need of crude and we may be able to 
meet our demand in the near future. And, 
apart from Cambay, of .couroe, thek are 
other places which are not sure as oil-
bearing areas. We already know that 
Cambay is a rich belt and so, I think, 
inatead of wastiDl our resourc. and ooer. 
in going to exploration of other areas where 
there may be oil or may not be oil I 
think it would be fruitful to go abead 
with the extraction in the Cambay belt as 
early as possi~e. 

Another thing to which I would like to 
draw the attention of the Minister is in 
regard to fertilizers. Much has been said 
about fertilizers. We know the fertilizer 
companies have got lona gestation period 
and in the beginning, I am afraid, the 
Government has uftder-c51imaled the 
demands for femiliaer in our cOlmtry with 
the result they have not brought into exis-
teace as many factories as we would need 
and now we aro depoWlCdt to a large exteltt 
on foreign countries for our basic fertiliser. 
I am afraid. even now the assessmollt ot 
tile GovernlllOllt is not correct and it i. un 
the low side. I feel that we may aeed 
more fertiliser than .. hat the Goyemm.mt 
'IIMU to eSlima", 11ir, I .a:nhI8 bo\:au,t 

I know about the farmen of this country. 
Government had a wrong notion that 
farmers do not take to fertiliser readily. 
That is not correct. I have not come 
across any farmer iD this coulltry who 
when it is provon to him that it would be 
useful and beneficial for him to resort to 
modem methods does not do so; in fact, 
he definitely takes to modem methods when 
he is con~inced of their benefit. 

Everywhere, we find that there is a 
grant demand for fertilisers in this country. 
But, unfortunately our people do Dot have 
the know-how regarding the right type of 
fertiliser to be used in a particlliar soil. 
We have DO machinery so far to guide the 
formor in tbis respect. But, still the 
demand is there, and some time back when 
we had put Quostions to Government after 
the subsidy on fertilisers wao removed, we 
were told that even after tbe removal of 
tbe subsidy, there was a areat demand for 
fertilisen. I would like to know whether 
Government were justified in removing 
the subsidy on the ground that even if the 
prices were on the high side, the farmers 
were stiil purchasing the fertilisers. That 
would be indeed very strange lOlic. Are 
we justified in paying the present prices 
to the farmers for their produce, when we 
arc increasing the fertiliser price in this 
coulltry in this manner either deliberately 
or unwittingly! The present prices of 
fertilisers arc on Ihe high side and there is 
a case for reducing them for the benefit of 
the farmer. 

I would also say that there is a 101 of 
speculation particularly in the areas where 
there is scarcity of urea and other ferti-
lisen which arc not available. I know for 
certain what is happening in my place in 
regard to this matter. During the tobacco 
season, the Andhra farmers who used to 
cultivate tobacco in large tracts used to 
come to Madras hundreds of miles away; 
they used to approach the farmers of my 
area and purchase the fertilisers that they 
had acquired from the credit societies or 
other corporations' at a very huge prieto 
The result is tbat the farmers who took the 
fertiliser for their own use at fitst were 
sO much altracted by the profit that they 
earned bY soiling Ihe 'ertiliser to otkrs 
t .... t the fertiliHr has been drained from 
tbere and taken ebo'II'bere. 1/1 a pattiC1liar 
p~, peoplO ,,1111 \lfUI manipulatt t"~ 
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and who can manag= things by greasing 
the palm of the officials, and particularly 
tlte well-to-do farmers are able to get 
fertilisers but the poor helpless farmer who 
should really be helped is not able to get 
it. Tltis kind of anomaly should be re-
moved and it can be removed only when 
Government take into consideration the 
very serious aspect 0' distribution of ferti-
lisers. 

I understand that at Nangal, the ferti-
liser corporation people themselves have 
got a sort of distribution arrangement, and 
they even supply the know-how to ·the 
formers; they have a sort of cell to test 
the soil and thus help the farmers to know 
wltat kind of fertiliser should be used, 
when and in how mllch quantity. All this 
technical know-how is supplied to the 
farmer along with the fertiliser. I'am told 
that that distribution system has been quite 
effective and the farmers are very much 
happy about it. 

I think that some such distribution 
system should be evolved throughout the 
country. 

I would even suggest tbat it is higlt 
time that Government may consider 
whether they can themselves create some 
corporation or associatioD to look after 
this distribution work along with giving 
guidance to the farmers in regard to the 
technical know-how regarding what type of 
fertiliser should be used and at what time 
and on which soil. 

In conclusion, I would like to quote a 
small passage from The Hindu dated the 
17th, from its editori.l. This paper is a 
very conservative paper and it never goes 
against Government and it is very much in 
support of Government. When that paper 
writes something about the fertiliser 
policy of Government, I think that it is a 
matter for serious concern for Govern-
ment. 

"Whatever the Itistoricity of the high 
cost of Indian fertiliser factories, every-
one will join the Committee"-

that is. the Estimates Committee-· 
"in asking why the Indian price of 

nutrients sho.uld be Rs. 2.343 per 
metric tonne when Pakistan sells them 
at Rs. 729 and Japan at Rs. 1,257. 

. gDC will also ahare th~ CoDlDJitteo'~ 

surprise over differences in price of the 
same raw material in different units". 

This has already been referred to Shri 
Tapuriah also raised the question of the 
Central Pool earning a profit. I do not 
know what explanation Government will 
give for that. I do not know whether 
they ha ve changed that policy of earning a 
profit and they will just have that organi-
sation to help the farmers. I would plead 
with Government that it is very high time 
that the whole fertiliser policy was re-
oriented in the interests of the farmer and 
not in the interest of anybody else. 
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MR. CHAIRMAN: The hon. Minis· 
ler. 

SHRI A. SREEDHARAN (Badagara): 
Sir. I wan I to seek certain clarifications 
from the Minister before he bagins hi. 
speech so that he might give his c1arifica· 
tions in his speech if he has, no objection. 
I would not take more tban two !Dinutes. 

MR. CHAIRMAN: That is almost a 
speech then. 

MR. CHAIRMAN: Would the Minis· 
ter like to make some clarifications after 
the speech is over? 

THE MINISTER OF PE:rR0LEUM 
AND CHEMICALS AND SOCtAL WBL-
FARE (SHRI ASOKA MElITA): 1 do 
not know what he wants. How can I say? 

SHRI A. SREEDHARAN : It is some· 
thing concerning his portfolio. (am not 
going to ask anything about the landiq 
on the moon. 

SHR) ASOKA MEHTA: 16 hon. 
Members have already spoken at leoath. 
Now, I will be trying to meet some of the 
arguments tbey hll'Yo put forward It is 
not possible ior Ale to clarify further any 
point that any Member might bring up. 

MR. CHAIRMAN: I am very lorry 
J am not able to aUow the hon. Momber 
any time now. 

SHRI A. SREEDHARAN: I know 
why the Government Is shutti"g out its 
mind. The Mini.ter know. what I am 
going to ask and that Is why he says like 
that. I know about tbe Fertilisers and 
Chetnicals (Travaneore) Ltd., and I kDOW it 
is being done with the connivance of tho 
Ministry. I did not get an opporturdty 
and that is wby I wanted to sook a clari6ca. 
tjon. 

AN HON. MBMBIlR: What is thil 
Sir? 

SHRI S. K. TAPURIAH (Pali): That 
way, many Members were affected. It is 
not fair. So many of the Members who 
havo DOt spoken millht wish to aeok some 
clarification or the other. Will you lIive 
them all a chance? (Itrttrruptloft). 

SHRI A SREEDHARAN: The clari· MR. CHAIRMAN; The hon. Minis. 
fication tbat I would like to have through ter. 
you is that-

MR. CHAIRMAN: You have not got 
DIY permissioQ, 

SHRJ A. SREEDHARAN: J lUll ,oek· ill, )'OUr J*IIIi'~i!lp, 

SHRI ASOKA MEHTA: Sir, I am 
~ateful to the '16 hon. Members for the 
valuablll Iig.t tbat they bne tllroWl! on 
the workina of our Ministry and for tho 
constructive comments and criticisma that 
thO)' bavo pff.red. A large 1I\111l~r of 
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JIOintB have been raised durin, the discus-
sion. It will not be possible for filii ia 
the limited time at my disposal to aoswer 
all libose points. However. 'J shall be 
halltlY to clear up some of these points 
later on either tbroaP porsoaal dillCuBBioas 
or lilrouah con-espoadeoce. I propose 10 
eOlltine myself to certain basic criticism. 
tbat were otrered and these criticilms_re 
made by a large number of Members. 

The two main criticisms are we have no 
oil policy and we have no fertiliser poticy. 
This is basic; the rest of it deals with 
certain incidental -points here and there to 
which I shall reply if 1 have the time. On 
!>alh these basic pnlnts, either the hon. 
members are misinformed or my ministry 
has railed to communicate to the bon. 
mem"bers what are our policies. Anyway, I 
am deeply grateful to the House for pro-
viding us with an opportunity, which ;s 
coming after two or three years, ~because 
this Ministry's Demands were not discussed 
in the pa5t,-to clarify and re-state the 
policies that we have been following. 

As far as our oil policy is concerned, 
we are most anxmus to be sdf-sufficient in 
as many directions as possible. We would 
littoe to be self-sullicient as far as prod action 
of 'C1'Ude is c8ncemed. 1Iut no country in 
tbeworld C8!I say in advance that it will 
II'CCeSsarily lie eelf-stdllcicnt. Oil resources 
in !be _rid are very unequally -distributed. 
Half a dozen countries in the world produce 
Ibe 'bulk of 'Oil supplies. An overwhelming 
majority of utions are dependent on c .... de 
imports. While ~ acree that everything 
posribk should ·tJe '1Iene to ""dI a4tead wit h 
our programme of oil exploration ·and oil 
production, we should not proceed on the 
ataU'lllJ)tion ·,lbat _ wUI _rib'·\Ie self-
81ifficierlt, :botallSC our oil requiNments "';H 
keep on growing and we mayor may IW1 
he able to Hnd all the oil need. But with 
toeSPeCtto sel~DCY 681' ... as ow rc-
fiIiiIIg alpacity is _ed, _ tbat _re, 
Gtl .. nnn~record ~an ·staad ser.utiay. 

We would also like to see that market-
inti of these oil products is effectively, eIIi-
chmtlyand ccoDomicatly ·arganised. In all 
th'ese 11rinas, Whlle we hlive a certaiD pro-
ponien tlf the -private sectOT, mostly owned 
and 'Operated ·byforeilD ·oil compaDies, tlur 
broad policy is,-whether my good friend. 
,Mr. ·TlIPuriah, Hkes n or 'Ilot-1hat we 
_\Lid"'e to 'Pueb 'fo_d'in ..,11J1'iu&. 

Pd •.. C/temica/s) }J UI 

rc&oil. and madred •• ,thcough tbe 1'ublic 
sector. I am sorry tbe 1l0D. mem~ from 
the D¥K who spoke just DOW Ia IIOt bea. 
He hoped tbat IOC will be able to compe&e 
with the private oil companies iD the Dear 
fut&ue. Today, I say sa,y, the loe is the 
biuest oil ,distribut,ing company in India. 
In the past S or 7 years, tbe rate at which 
it laas bullt up its business is aomethina to 
whicb there is DO parallel ia this coUDtry. 
In ..distriblllion, we are pushiAc abead with 
tbe developmcot of tho: ladian Oil Corpp-
raUon. In refiniag, there are lilree.r.e-
firlcries which ate beina ruD by the IOC. 
Another relitJcry is under COD.truetioD and 
we hope that the fifth refinery will soon be 
talren up for cODsuuctioD. Here also._ 
are m<>viIIa ahead to see that the public 
sector grows and we become self.reIlaDt. 
I shall revert to reHDiDg and marketing a 
little latec. 

I would like to sa,yllDlDetbiq aboat 
the exploration programme. It is said that 
we haye.speDt a lot d mollOy, .but haw not 
ao:bioved adequate results. We havc 8peat 
_thing like &so 2OO.llI'Dres OD tbe ONGC 
and we have establislaod 130 millian toDS 
of reserves which will :be tB"oduc&d. I 
thiJlk tlleac a.w- uecomparable to ~ 
lar liawros an:rwne...in the .worJd. Tile 
performance of ,ONGC has ~ 05-
markably iD the Past 12 mODths. 

SHRI S. KANDAPPAN: Do Dot be 
SO sweepiDg. 

SHR,I ASOKA MEHTA: That is why 
I would like the bon. Member to know 1he 
facts. The tcauble la, very of Len hOD. 
MeBlberstalkabo.lIl1 facts which are twelve 
months or tweoty,four aioDths out-of-date. 
Toda,y 1he facts are that the ONOC's dcil-
Una performaace iD 1967-68 has set an ail 
time record. Next ycar's ta~t is 40 per 
cent higber than what we have dODe dur-
ias this year. I would moe '10 kDow from 
IDlY 'belli. IMeniber 'he\oDliDI to any _ioa 
ef tire Meuse, if we say thllt oar 4'968-69 
performance ··would he 40 per ceDt over fhe 
_d perforlBaRCe _ have 'Put m ... 1967-
68 is 1101 tbtlt 10000ctitittg for which we sbeald 
ptjt ae ONOC on itsbaok. i would ,Ike 
to ·Ulke ·this opportunity 10 'Put un 1'eCord 
my .apJlNOiation of the work 'that 'has·been 
.~ 'by tile 'Cbairman ·of the ONGC wtth 
1IIc woadetful team cif)'OlHIg men that nJ 
has IwoUSltt ~->the 111anIiing IlIId 
.de¥e\oJIBHIDt Ie8m ·Blld those in tbe control 
Yoom. 
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SHRI S. KANDAPPAN: Even the 
drilling time taken by ONGe is very much 
higher than the time taken by the Oil India 
Limited. 

SHRI ASOKA MEHTA: May I point 
out that the drilling time ...... (flllerruption). 
I know the facts. The drilling time taken 
today is lower than the drilling time taken 
in the Soviet Union. While it is the busi-
ness of the Opposition to criticise us, where 
our boys are doing wonderful work at least 
give them a pat. My bon. friend tbinks 
what is needed is to give them a higher 
salary. He pleaded to give them mort 
salaries, but at least give tbem a pat on 
the back, appreciate the work that they 
are doing before you come forward with a 
demand for higher salary. 

SHRI S. KANDAPPAN: I was re-
ferring to the salary of geologists. 

SHRI ASOKA MEHTA: Geologists 
are boys working in the ONGC. These 
geologists and other young men working 
there will give wonderful results if you ap-
preciate when they do good work and not 
go about cavilling and criticising when tbere 
is no basis for it. When there is basis for 
it, I welcome such criticism. 

As far as exploration is concerned we 
are well geared in exploration. Let us 
realise that as far as our land area is con-
cerned it is not as productive as some other 
parts of the world are. I believe we have 
drilled far more wells than Iran has drilled, 
but we are producing only a fraction of tbe 
oil that Iran is producing. This all de-
pends on how productive certain wells are. 
Our wells are not very productive. There-
for. we have to do a lot of work. 

Wbile we are pushing ahead with this 
programme of work, tbere are a number of 
difficulties that I want this honourable 
House to understand. Firstly, we do not 
have enough resources. Look at the Bud-
get. How many crores are you giving to 
ONOC? Shri Tapuriah was talking about 
the achievement. You mnst talk of tbe 
results in comparison to the resources made 
available. There is the chronic difficulty 
about foreign exchange. In this Ministry tbe 
problem of foreign exchange becomes very 

acute because oil and chemicals are industries 
where technology is moving very fast. The 

life span of technology in the chemical 
industry is six to seven years. Within six 
to seven years the whole process becomes 
obsolete. We take six to seven years to 
set up a plant. By the time the plant i. 
set up, the whole enterprise becomes ob-
solete. Because of difficulties in foreign 
exchange I am not able to go and plug 
foreign exchange. It is possible that the 
same difficulty is there in the private sector 
also. I do not cavil on that. When all 
these difficulties are got over and a project 
is pushed through the whole thing becomes 
obsolete. Our instruments are obsolete. 
Our equipment are obsolete. Our scientists 
have to work with antiquated equipment. 
We are not able to get the most up-ta-date 
equipment. We cannot produce sophisti-
cated equipment over·night in the country. 
Therefore, we have to work with greater 
discipline, greater dedication and put in 
greater purposeful effort. When we take into 
account all these difficulties, the work that 
is being done is creditable and I am con-
vinced that the ONGe boys should move 
forward. 

Even them my feeling is that we will 
not become self-sufficient if we confine 
ourselves only to exploration on the land. 
It is possible we may have better results 
off-shore. Some hon. Membe",-I tbink 
apin it was Shri Kandappan-said that 
tbere were off-sbore areas which seemed to 
be bubbling with oil. I do not know. If 
we strike oil there we will strike it in very 
large quantities. It is also quite possible 
that we may not strike oil at all. Nobody 
can SIlY in advance whether there will be 
oil or not. 

SHRI KANWAR LAL GUPTA (Delbi 
Sadar): Why don't you decide it once for 
all ? 

SHRI ASOKA MEHTA: Will you 
given me time to explain? I am not ans-
wering your point. 1 am dealing with hia 
point. I will come to your point in a 
minute. 

I want to make it clear. that India 
cannot be sure in advance if tbere is all 
tbat oil. If we strike oil, it will be good: 
but it is equally on the cards that there is 
no oil. 

Now, there are various practices. 
There are certian practices Whicb tho 
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ONGC will be able to develop of its own. 
There are other practices where we will be 
able to do it with a certain amount of 
technical assistance provided by the Soviet 
Union. But the most productive areas, 
with possibility and potentiality, are in 
d.,.per waters. As far as deep sea explora-
tion is concerned, it is technological1y very 
difficult. Exploration is difficult, but 
production is even more difficult. It requires 
very sophisticated technology to dig a deep 
well in the sea and foreign exchange in 
dollars is necessary for that. Unfortunately 
we have not the dollors that we require. 
We have neither the technicians nor even 
the equipment. Even the Soviet Union 
had to buy the equipments from the wes-
tern countries because they cannot produce 
all these equipment. 

SHRI RANJIT SINGH (Khalilabad) 
That is news. 

SHRI ASOKA MEHTA: Tbat is a fact. 
Facts may be news to him but, unfortnately, 
facts remain facts. 

We must realise that no country, not 
even a technologically advanced country, 
can say "I will not borrow technology from 
another country". I am surprised that 10 
the chemical and oil industry anyone can 
become chauvinistic, as for as technology 
i. concerned. Now, we have not got the 
resources to go out and buy technology. I 
invited a very able team from the Soviet 
Union to advise me on this matter of the 
functioning of the ONGC. One of the 
things that team said was, and I am very 
grateful to them for the fine work tbey 
bave done, that we have to send 200 people 
abroad to Western and East European 
countries, including Soviet Union, to get 
further training. Technology is changing 
so fast that it is no use saying we know 
everything. 

SHRI RANJIT SINGH: Cut down 
the Ministers going abroad and divert that 
money for t raining technicians. 

and listen. have not gone abroad. 
have been working for the last few years 
and I have gone abroad only when there 
was absolutely essential work which took 
me abroad_ 

Therefore, as I was pointing out, as 
far as oil exploration in deep sea is con-
cerned, very large investments arc needed, 
and these investments have to be exclusively 
in foreign exchange. The technioal com-
petence needed and tbe equipment needed 
are available only with a limited number 
of countries. Tberefore, the Government 
is considering whether we should negotiate 
with tbese people or we should wait for 
some time and see whether some other 
method can be devised. Until this parti-
cular problem is decided by the Govern-
ment, there is nothing further that I can 
do. All I can say is, in exploration work, 
as far as my Ministry is concerned, we 
are pushing ahead in as purposeful a 
manner as is possible. 

JJiT~~:wt~ifiirt'l'l~ 
fi!;~'fitq;q if 'IIT'f'Iil m~Rlrr 
gm ~ fi!; ~ ~ lfil: ifitii· ~ 1ltn: 

~ fJfor ;;J"TiJT ~ ~ '3"ri" iIR 'ITi~ 

~~, m'fitfl!;~ 'IiT'Ift~ 
"",,"Of~~, ~ ~~~ 
~~~if~~ ;r;rl <'I<f~'IT~~fi!; 
~ Rlrr ;;rrim Of ~;;rnf I 1ltn: 

mnrr .. mT i'f'mJ1'ift i!tf ~ aT ~ 
~ ,,1fT ;r;rl ~ ~, ~~ m'f'IiT 'f!fT ri 
~~: 

SHRI ASOKA MEHTA: Firstly, il 
has not taken ten months. This matter is 
under consideration for the last two months 
or so. Surely, the Government is entitled 
to look al the pros and cons before com-
ina to a decision. 

SHRI KANWAR LAL GUPTA: 
What are those pros and cons, we want to 

SHRI ASQKA MEHTA: As Minister know. 
I have never gone abroad, I can assure 
you. Either the hon. Members want me 
to give an explanation to wbat they have 
said or they want to offer further com-
ments on me. If they want to offer perso-
-IjlI1 comments, I am willina to sit down 

SHRI ASOKA MEHTA I How 
sbould the profits be split, what would be 
the implications of tbis kind of an agree-
ment and so on. Surely. it is not for me 
to teIl everythin& UDtil the Govenunent 
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takes a decision. At DO time the Parlia-
ment asks a Cabinet Minister to give 
reasons as to what are the pros and cons 
which the government are considering. 
until a decision is taken. After a decision 
is taken, I shall give you all that Infor-
matiotl. Before that, it is not lIossible for 
me 1o place the pros and cons before the 
House. The maner is nnder consideration 
now and a decision w ill be takeh. 

SHIH KANWAR LAL GUPTA: 
When are you going to finalise it 1 

SHR I ASOKA MEHTA: eantlot 
answer it. That is a Cabinet decision. 

As far as the refineries are concerned, 
tbe IOe is operating a refining capacity of 
6.7mil\ion tonnes. This relining capacity, 
with only marginal additions, will be able 
to reline 9 to 10 million tonnes in the next 
three or four years and the cost will come 
down. My hon. friend, Shri Tapuriah, 
compa-red the cost of the private 'sector 
refim:m with that of tbe pulllic 'BeCIDr 
refinerics. He did not take into account 
th'e lime perioU. It requires a certain time 
witilin wbich tb_ refineries are able to 
produce their optimum. Given the time. 
I can assure Shri Tapuriah and other critics 
here, the 'I'Cfinmes with marginal invest-
ments here and there will be able to 
refine 9 to 10 mUlion tonnes. 

There has b'eena constant demand fOT 
rcIioeries at various places. Now tet 1Ile 
explain the logic that governs the setting up 
of our teBn'ibli capacity. We waht to have 
refining capacity nearer tbe market. A 
question was raised that some of the 
private -sector f'Ofinories have some 'extra 
capacity. We cannot use them becallse 
there is no demand in that area. If .... d 
when the demand in that area .grows amI 
if we find that it is economic to have 
refining made by those private sector 
refineries, we will not rule tbem out. But 
our pi"csent attitude is tltat we try to 
establish refiniDl! capacity wherever dle 
demand goes up. That is why we are 
setting up one at Madras and another at 
Haldia. The only new -refinery Ihat we 
pr"pose 10 set up in the nOltt three or four 
years is somewhere in the northwest. 

It is not poshbie to haYe ""otber 
refinery in ASSB1II. There. an already two 

refineries there. My hon. friend, Shr; Hem 
Barna, after having spoken, has preferred 
to go to Kutch and is not here, but in hi' 
absence I would like to point out that we 
would like to expand the Gauhati refinery 
but we have no desire to set up more 
refineries there. A refinery is not a toy 
that it should be set up everywhere. A 
refinery must be large sized. Even today 
we are losing Rs. 1 crore to Rs. If erores 
because the products which are produced 
in Assam do not find a market there and 
they have to be sold elsewhere at a lose to 
the IOC. We cannot, for the purpose of 
satisfying certain local aspirations which 
are legitimate, set up refineries at places 
where by producing end-products we will 
have to lose heavily in selling them because 
tbe cost of transport of crude is much less 
than the cost of transport of refined 
products. 

As far as the priva te sector refineries 
arc coucemed, we have certain agreements 
with them. We want to honour those 
agreements. We cannot talk of nationalis-
ing them or of throttling them. We want 
to honour tbose agreements but, at lbe 
same time, these agreements need 10 be 
revised or renegotiated because they were 
made about 14 or 15 years back and jn 
certain matters they need to be renegotiat-
ed and we hope that in the near future 
wherever necessary that will be done. I 
would say Ihal in the refinery policy tbere 
is this milted approach, but the public 
sector will keep growiDl! and the legitimate 
rigbts of the private sector will be protect-
ed .provided they are also williDl! from 
time to time, to renegotiate the agreements 
to briDl! lhem in conformity with the 
changed situation. 

We recently invited a Soviet team to 
look into our refineries als{> and I am 
grateful to Mr. Tatorov and his very able 
t~aln for the help tllatthey have given us 
in looking 'into the working of our 
refineries. 

.sllPi Tapuriah poin1ed. <JU( that In 
eJOptoratien we have been following a dog-
in-the..,...".r policy and tLat we are not 
mvitin!! otbers to C<lIDe in. May I qa;n 
·reapectfll.1y "",lit OUI tbat tbIrt is Bot so. 
lbe ·Britlall were here ; tbe AmeriClllls were 
~ '; Ib"ltuu.nians were IocR • ~ 
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Yugoslavs were hero and the French were 
here. 

SHRI RANnT SINGH: Arabs? 

SHRI ASOKA MEHTA: The Arabs 
were not here. The Arabs do not go in 
for exploration; they allow their country 
to be explored. 

All tbese people bave beeD bere but 
they were nol able to strike oil and they 
went away. Shrimati Oopalan sees 
imperialism and all kinds of thin .. every-
where. I hope the Yugoslavs, tbe Fr.nch, 
tbe Rumanians-all of tbem-are not 
also to be deemed imperialists; tbat is wby 
tbey did not find any oil I Therefore it is 
not tbat we have not invited some of these 
people. We baw, but it is a very tough 
job and; I tbink, we have lot to do it by 
ourselves. It is no use sayiog that S 1.8 or 
1.4 billion was spent and they are not 
coming here. 

Side by side I would like to point out 
allaio that in the oil industry it is no use 
talking of big profits, imperialism and all 
that because the oil industry is such tbat 
it is a gamble; it is a big risk, If you 
succeed, you gain a big amount of money 
and If you foil, you lose all your money. 
In Iron we have invested, say, Rs. X crores. 
I went to Iran, We had struck oil on 
a commercial basi., We will be getting a 
million tonnes 0' oil from Iran 'rom one 
struetre alone. I do not know bow much 
oil we will get out of all structures. No-
body said. that I was a robber or an 
e,ploiter, that I was soing to take aWIlY so 
much money from Iran, because in oil 
industry, if you strike oil, you will make 
monoy and, if you do not strike oil, you 
write olf all tb. los. e., So, here also, the 
argument seems to be that people should 
come and invest money but, If they are 
lucky enougb to strIke oil, they musl not 
be allowed to make any profit. I am 
afraid, the oil industry does not operate 00 

this basi., It is time we recognise the 
10lic on which various things operate. 
Therefore, in those areas, if it il necessary, 
we will have to invite tbem. If they 
succeed, we will also make mOftey, I think. 
four times what we invest, wbich we are 
not making today. It is possible if we 
Itrike oil, next time, tbo Aaree_t will 
b~ even more to !)!'l' "'c!v!IDtap. I lUll lure, 

some hon, Members will get up and say, 
why did not I enter into a similar Agree-
IDCnt earlier? Probably, tbey wiil char!!" 
my distinguished otIIcer, Mr. Nayak, of all 
kinds or wroRg doings. 

When you enter into an Agreemenl 
berore oil is struck, you have got to concede 
terms which you can improve upon when 
you strike oil later on. Tbese are normal 
business deals which, I am sure, tbe dis-
tinguished House knows. Unfortunately, 
we are being subjected to all kinds of 
criticisms including Ihose by businessmen 
belonging to Swatantra Party. 

SHRI S. K. TAPURIAH: About Iran, 
we do not know the figures, how much oil 
we will get, how much money has been 
speRt, what are the terms. This is the 
reply we are getting. 

SHRI ASOKA MEHTA: In Iran, we 
have got about 5 to 6 structures, W. have 
so far drilled ollly 3 or 4 structures, Still 
2 more structure are to be -drilled. He 
should wait till I am able 10 fiDd out what 
tbe position will be by the end of the lear. 
Should I give what these officers live me 
from day to d .. y wbat is investod and what 
is tbe out-turn in the factories? Surely, 
that is not possible, I do not propose to 
give half-baked figures and later on be 
asked for all kinds of explanatioo, As 
SOOIl as I have firm information, I shall 
place it before the HOUle. I do not pro-
pose to give half-baked figures here, I 
have got to conault my partners also Ihere. 
I cannot make announcement. here without 
conSUlting my four other panners there. 
Therefore, whatever has to b. said will be 
said at an appropriate time, I hav" noted 
and I can assure him that we will satisfy 
him at an appropriate lime. 

The next thing is about fertilisers. 
agree in the field of fertilisers, we have 
not been able to move forward according 
to our targ_ts, Why did that bappen? 
Partly because tbe public sector was not 
able to move forward very fast and the 
private sector did not COlPe forward, If 
you look at the fillures, you will ace, in the 
private sector, tbe fertiliser production just 
did not start at all. It was Ibe non-staner. 
Now, we have a very big programme, 
Everybody wants us to be IClr .. u1Iicient in 
fertill .. r. By 1975, we have 10 build up * ~acity of S ",iIllon tonllOl Of f«tiliecn 
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which means an investment of RI. 1400 
crores. So far, we have invested about 
Rs. 250 crores only. You can envisage 
tbe very large investment that is still to be 
made. or these Rs. 1400 crores, Rs. 400 
crores will be in foreign exchange. I want 
to know from the honourable House: Is 
it possible for us in the public sector to 
find all this amount of Rs. 1000 crores or 
Rs. 1100 crores during the De"t four to five 
years for fertiliser alone 7 Where will the 
amount of Rs. 400 crores in foreign 
exchange come from? Why have I to 
plead for allowing some private CODcerns 
also to come in so that they bring in rupee 
resources as well as foreign exchange? 
Because the amounts involved are large, 
Rs. 1000 crores to 1100 crores. An amount 
of Rs. 200 crores will be needed for 
pesticides industry. We have decided that, 
out of Rs. 1400 crores, an amount of 
Rs. 800 crores will be spent in the public 
sector. So, a. major portion of the outlay 
will be in the public sector. If I have to 
have plants involving an outlay of Rs. 800 
crores in the next four or five years, you 
please realise that the managerial capacity 
will not come up overnight, tbe technical 
difficulties will come up and all that. 
Would the honourable House be justified 
in asking why tbis is going wrong, wby 
tbat is going wrong and all that? You 
must know, anywhere in the world, a 
modern chemical plant, requires a couple 
of years before it gives you full production. 
I have witb me about 5 plants today under 
my Ministry. Two are very old, two arc 
very new and one is somewhere in between. 
The two new plants will be able to give 
good results. As far as Naogal is concerned, 
as my friend said, it has been doing very 
well. The two old plants, Sindri and FACT, 
are both in the process of beinl reor-
poised and modernised and I can assure 
the House that this year our performance 
will be lood and. by 1971-72, we shall give 
you every tonne of fertiliser that is needed 
and we will not be importinl anythinll 
from outside. But it takes four to five 
years from tbe date we start. It takes 
about two to three years to build up a 
factory. It takes one year to get land. 

It took me tbree years to let tbe land 
in Oorakhpur, and in tbe case of Barauni. 
it blls talten me mor~ tbal! a yoar!1> act 

the land; one whole year has been wasted. 
I know the difficulties in getting land for 
a public sector factory. The hon. mem-
bers very often throw the blame on us. 
Somebody got up and said-I think, it 
was tbe Communist Member, Mr. Sharma-' 
what kind of public sector is this, they are 
not willing to give all the money that the 
kisan is asking for. After all, there are 
rules and regulations which determine the 
acquisition of land. We try to follow the 
rules and regulations and there, we 
are bogged down, we are frustrated, 
we are being compelled to pay more 
and all kinds of delays take place. 
Does the hon. House take the 
slightest interest in this thing? When I 
am asked to give a schedule as to when 
I will do this, how can I give any schedule 
wben I do nol know when I will get the 
land, power and water. These are things 
which are not under my control. Given 
these things, I can assure the House that 
in 30 to 36 months, a plant will be set up ... 
(Interruptions) Will he let me continue in 
my own way? 

Secondly. it is said that the price 
charged are very higb. I am surprised. 
the prices quoted here show a real mix-up. 
In one case, the napbtha content is taken 
into account and the price is given; and 
in tbe other case, the price of ure3 is 
given. May I point out that it is no use 
comparing unlikes. If we compare lil.:es 
with likes, our fertiliser prices compare 
favourably with those in other countries. 
It is not correct to say that tbe fertiliser 
prices in this country arc bigher tban tbose 
in other countries. 11 is interesting to 
note, for instance, tbat tbe price of urea 
of the farmer in India, Rs. 840 during 1967, 
compares f iYourably 10 the price to the 
farmer in West Germany, Rs. 895, and in 
France, Rs. 880. The price of Ammonium 
Sulphate in the country, Rs. 495, also com-
pares closely witb tbe price in France, 
Rs. 480. Similarly. t!le price of Calcium 
Ammonium Nitrate, Rs. 535, in India is 
close to the price in France, Rs. 520. Even 
these price, I hope, will come down as soon 
as we are able to use modern technololY. 
The plants tbat we have set up are not based 
on the most uptodate technology. but the 
DDW plants that are coming up, wbether in 
~,,~ J'l'iYl!19 .,or or iI! the "Llt,li~ ~~tor, ~, . 



21Z9 boG. (1tIln. af VAISAtcHA 2, alSO (SAKAl 21JO 

large plants with modem technology. Of 
course, they require a very large investment 
but large investments of say Rs. 60 crores 
will also give Rs. 50 crores worth of out-
put. Tbe capital·output ratio is very high; 
·but the initial investment is also very high. 
I can assure the House tbat tbe price is 
sometbing which we are concerned about, 
but 1 want the House to appreciate tbis 
:also that we need Rs. 800 crores for invest-
ment in tbe public sector. Somewbere 
the money has also to be found. If every· 
tblng is going to be given on no-profit-no-
los. basis, please tell me from where the 
resources are to come for exploration in oil, 
for building up refining capacity and for 
developing fertilisers. Tberefore .... 
(l~uption). 

SHRI G. VISWANATHAN (Wand;" 
wasb): How do you answer tbe criticism 
'Of the Estimates Committee? 

SHRI ASOKA MEHTA: have 
poited out that tbe filures tbat have been 
given do not compare likes with likes. J 
have tried to live tbe ligures where tbe 
likes are compared witb likes. There is 
no. Bible or Gospel that I am depending 

. on ; I am depending upon the facts tbat I 
know. 

It i. argued that we bave no policy 
about fertiliser because sometimes we talk 
of naphtba and sometimes of aomotbing 

·elae. I have made the policy very clear. 
70 per cent of fertiliser produced will be 
based on napbtha. Today, the world over, 
tbe productinn is based on naphtba. Then, 
out of tbe remaining 30 per ceot, about 
balf of it will be based on coal or lignite, 
about one-fourtb of it will be based on 
liquid ammonia and a very small fraction 
will be on electrolytic basis. 

As far as coal is concerned, a question 
was a.ked about Korba. We are looki", 
into this. The Fertiliser Corporation of 
India has drawn up a very detailed project 
report and It is being cDnsidered. One has 
to consider the econDmics of it. May I 
point out, Sir, that recently the Polish 
Government showed interest in setting up 
a fertiliser plant. Poland, as you knDw, 
Sir, is a country with very large resources 
of coal and with a very highly develDped 
coal industry. Yet it has not the slightest 
. ,lIteTOSt in -settins up a ~QlIl·based feriillstr 

plant. Look at the number of fertiliser 
plants set up in the entire world which are 
based Dn coal. Not many. We believe 
that the KDrba coal-based plant may have 
economic advantages. We are looking 
intD it very carefully, but we canoot say 
anything till tbat study is over. 

Why do we talk of liquid ammonia? 
It is bocause there is going to be a 
world shortage of naphtha. We are 

/criticised that we are exporting naphtha 
to-day. We are bound to expDrt something 
to-day. If you have a surplus of jute. you 
export jute. Sometimes you are diUcit in 
jute. In any industrial development, nobody 
can say that we will have self-sufficiency 
every day. Sir, we are expDrting naphtha 
to-day but Our requirements Df naphtha 
are gDing to grow and naphtba-based 
plants are likely to be the cheapest, with 
the exception of plants based on liquid 
ammonia. Why do we talk about 
ammonia 1 Why talk about it sometimes 
in the cDntext that we get a sure supply of 
sulphur and of sulphur· we require large 
quantities and sulpbur prices fluctuate io 
the world market. There may be a short-
age of sulphur in the world market. 

SecDndly, 'Sir, it may be possible for 
us, in some of tbose ~ountries, may be 
Iran, Kuwait, aDd Saudi Arabia, that we 
join with tbem in devdoping liquid 
ammonia there and they join with us in 
developiog fertilisers bere. Are we oppoliOd 
to this kind of economic co-operation 
betw~n friendly countries, both upstflllUD 
and downatream forms of co-operation in 
all tbese thi",s? Some of my friends 
here seem to think that when the vory 
word 'liquid ammonia' is uttered. you 
commit treachery. I do not understand 
that, Sir. Everything bas to be judll"d on 
the merits and the economics of it and I 
am willina to sati.fy tbe most severest 
critic wbether on the most detailed econo-
mic study the thing is right or wronl. 
Even there. as I said, we propose that 70% 
of our future production of fertiliser will 
be based on naphtha. This has to be 
related to factors such as tbe refinery 
capacity, the production pattern of petr,,-
leum products, etc. 

We bave got certain rock pho.pbalaS 
in our coulltry and we are d.vell'piBI 
pyrites an.! reducing&ulphur fr9ID it. All 
Ih*-thinp lII"~ ~~-<:o.su~.,. J. tb ... 



2131 D G. (Min. of APRIL 22, 1968 Pet. and Chnnlcal!) 2132 

[Sbri Asoka Mebta] 
tbingl< tbe technology bas to be obtained. 
Now take production of sulphur from 
pyrites. Very few countries have got that. 
We had to run to Sweden, Norway and 
Finland to find out how sulphur could be 
produced from pyrites. Some oC tbe 
technologies are untried. The equipment 
has to be obtained again with foreign 
credit which is not easily available. 

Under tbese difficulties this task is being 
done. In the case of fertiliser also recent-
ly I had an expert team partly drawn from 
tbe TVA, tbe American public sector orga-
nization and Indian experts and I am again 
grateful to that team for the valuable 
report they have given us. May I point 
out that in fertiliser we have a very clear-
out policy. Our policy is that we want 
to be self-sufficient and I am confident tbat 
we will be self-sufficient by 1971-72. By 1975 
we have to built up a capacity of a mini-
mum 5 million tonnes and production of 
4.2 million tonnes. In order to dp this, 
very large Investments are needed including 
foreign excbange. In order to do all these 
tbings we must have a flexible policy. 

Wblle the bulk of this new develop-
men will be in the public sector, we have 
to provide accommodation for the private 
sector also. My hon. friend, Mrs. Gopalan 
talked that everything could be done in 
India. After all the P &; D Division has 
been set up-Planning &; Development. 
We bave spent Rs. 2 crores tbere. I am 
proud of the 600 or 500 very fine engineers 
that we have got. We assembled them, 
not Mrs. Gopalan. Surely, we have tre-
mendous pride and tremendous enthusiasm 
in tbeir working. Here again, let us 
realise the difficulties. We have to go to 
the USAID for expanding Trombay. For 
Trombay expansion Rs. 40-50 crores are 
needed. When we go to them, they also 
want to do certain engineering and design-
ing. 

Tbe French and th·e Polish Government 
are coming here to negotiate witb us for 
setting up a fertiliser plant. The Polish 
Government also say tbat they want to do 
some engineerin, and designing themselves. 
All tbese matters bave to be negotiated. 
Wbere we are dependeilt upon foreign 
exchango on credits from outside. I cannot 
all tbe timo satisfy tbe last demand of my 
P:WII ~in~Ort, J have 80t to strike a 

balance somewbere. Because if r satisfy all 
these demands, which I would very much 
like to, tben give me free foreign exchange 
and I will not want anything to be done 
by anybody else. But wbere I have depend 
upon one-third of the requirements from 
outside, where I have to obtain credit, pay 
them interests charges, and buy equipments 
from them sometimes at a rate higher tban 
in the world market I have to make cer-
tain concessions in engineering and in 
design. But what is important is that we 
have confidence in the organisation that 
has been set up by us and we want it to 
go ahead. I would give my right arm to 
see that the Planning and Development 
Division progresses fast enough. I would 
give my whole body to see that tbis ferti-
Ii'er project moves forward Cast enough.' 
One has to strike a compromise some-
where. And I was surprised tbat when a 
compromise is struck, all kinds of insi-
dious charges are made. Therefore, Sir, 
it is not true to say that we have no policy 
on Certilisers. I have tried to explain and 
expound the policy. 

Wheh we come to petro-cbemicals, here 
again the charge is that we have been 
slow. I agree we have been slow, but 
where are the resources? A petro-chemi. 
cal complex can be set up only when a 
certain amount of combined, coordinated 
investment is made. Rs. 200 crores have 
to be found. Look at the budget position 
of the last two or three years. Were we 
in a position to embark upon a project 
costing Rs. 200 crores? If Rs. 200 crores 
have to be spent sbould we spend it on 
irrigation, power or fertiliser? All these 
.have to be considered. So far as petro-
chemicals is concerned, when I was in the 
Planning Comlnissson, I myself agreed to 
it that it must take a back seat. We are 
now pushing ahead with it as I have said 
repeatedly and one complex will come up 
and we have have reached a stage where 
we are in a position to eater into contracts 
and start execution. I would like to go 
ahead because Rs. 200 crores investment 
in petro-chemicals will yield production 
which will ultimately increase our national 
income by Rs. 500 crores. Rs. 200 crores 
investment in petro-chemical industry can 
increaso tho revenues of tbe Central and 
$tllte OOV~fllm¢nts and tbe 10~iIl bodi08 
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by about Rs. 125 or Rs. 150 crases a year. 
I know this investment would trigger the 
development in India, but one has to weiah 
things. When limited resources are there 
one has to weigh sometimes competing 
claims. For petro-chemical, in every 
State there is clamour for it. I hope we 
will be able to set up one complex imme-
diately. The real dispersal of employment 
and opportunities is in the fabricating 
form. Producing a big thing is not very 
labour-intensive. I hope this fabricating 
aspect will be distributed in various parts 
of the country. In Madras we have set 
up a training institute and I hope from the 
training institute there will be many people 
who will be able to become entrepreneurs 
as well as find employment in this country. 

I would like to say a few words as far 
as the drug industry is concerned. The 
drug Industry is also rapidly developing 
and their techniques change very fast. 
Here we have now reached a stage where 
our production is about Rs. 180 crores per 
year and by 1971-72, I can assure the 
House that our production will be Rs. 25.0 
crores as has been targeted. Out of this 
Rs. 180 crores, only about 10 to 12 per 
cent is the imported content; We are 
today importing very limited number of 
finished drugs and some ingredients. The 
total import bill is about Rs. 20 to 25 
crores. Of . this we will also export Rs. 4 
crores worth of our products. I hope we 
are going to push out with our exports and 
our imports will also come down. I would 
like to point out tha t the J ndian Drugs and 
l'harmaceuticals Limited, the IDPL has 
ihree plants at Rishikesh, Hyderabad' and 
Madras and it has now been geared to 
move forward. I acknowledge the criti" 
cism made that it has not been possible 
to meet all tbe demands. Here we are in 
a difficulty in respect of some of these 
public sector plants. They bave been set 
up in Ihe past without having undertaken a 
proper market survey. All this has since 
been corrected. Market surveys are being 
made. Production is being re-rouled and 
reoriented in terms of the nature of Ihe 
requiremenls of Ihe market. That also is 
being criticised. I read some articles 
written by some some distinguished people 
in the newspapers askins wby we sbould 
set up such market oraanisations. I am 
convinced that we must set up markeling; 
,oraanisation as research and marketina are 

the two limbs that must ultimately deter-
mine the pattern of production. The most 
important person in the plant is not tbe man 
who produces; the most important man 
in the plant is the one who is g;oing to say 
what the market requirements are g;oing to 
be and what further research has to bci 
done as far as drugs aTe concerned. 

DR. SUSHILA NAVAR (Jhansi): Is 
it not a fact that high prices of production 
come in the way? 

SHRI ASOKA MEHTA: So far as 
sUTgical instruments aTe concerned the hon. 
Member knows it better than I do, that tbe 
surgical instTuments that aTe produced in 
the country are not' wanted, are not 
required. Our surgeons are not in tbe 
habit of using them. 

DR. SUSHILA NAVAR: They ars 
more COSIly than what we can get from 
outside. 

SHRI ASOKA MEHTA: Tbe point 
is this. 

What they can outside are vejoy' hlfe.ior 
instruments whiCh they are, not willing to 
use at all. If the hon. Member want". I 
am willing to sit down witb her and explain 
the ,position to her.' 

SHRI S. K. TAPURIAH: It was due 
to bad planning. 

SHRIASOKA MEHTA: I have said 
that it was done without market sur-
veys, That is being corTected now; I can 
show a numbeT of private sector plants 
also whiCh were set up without market 
surveys being made. 

SHRI S. K. TAPURIAH; He nnly 
wants to correct it now" 

SHRI ASOKA MEHTA; That is being 
corrected. Adequate' market survcys have 
been caTTied out, and the export wtential 
is being tapped. I can assure tho House 
that in the next two years, the IDPL will 
be a very pTofitable venture. 

SHRI D. C. SHARMA (GurdaspuT): 
Let him look into the working; oft.he fac. 
tory at Rishikesb., . 
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SHRI ASOKA MEHTA: Today, 
have lot 14 public sector plants under me. 
Out of these 14, six are under construction, 
and eight have been constnlctod. or these, 
six are already makinll money and they are 
makina aood money, and lome are beinl 
expanded from their own internal resources. 
I would like to assure the House that I am 
most anxioui to see that these orl8llisa-
tions move forward in the most economic, 
efficient and profitable mallDer. 

SHRI KANWAR LAL GUPTA: But 
what about the Patents Act? Is the hon. 
Minister goinll to chaDile it ? 

SHRi ASOKA MEHTA: The Patenta 
Act is not within my jurisdiction. My 
colleague the Minister of Industrial 
Development is dealing with it. 

. SHRI D. C. SHARMA: What about 
the Rishikesh factory? Why shollid he 
not look after that properly 7 It is not 
dolnl well. 

SHRI ASOKA MElITA: The Rishi-
kesb factory is cloinl well. I am willing 
to invite Shri D. C. Sbarma to Ri&hikesh 
a,nd satisfy him. 

SHRI D. C. SHARMA: I would 110 
to Rishikesh to see rather Mahesh Yogi 
than to ace this aDtibio1jcs. factory which 
is dning sn badly. 

SHRI ASOKA MEHTA: I am lOrry 
to find tbat about t~e Reshikesh factory 
apin somethiDIL is being Hid tn the effect 
that it is doio. so badly. I would lik. 
t~ hon. Member to come and see thiDP 
fa'r himself and then if b. says tbat it II 
doing badly, I would accept it. 

SHRI D. C. SHARMA: Wby .howd 
he not reply to my question 7 

SHRI ASOKA MElITA: What II his 
question 1 

SFIR:l:.e. C. SHARMA: He do .. Dot 
even send replies to the qUOItiollS selit by 
tbe Committee on Petitions. 

SHRI ASOKA MEHTA: The Com-
mittee on Petitions is talkinl about the 
emplnyment of certain people: 

I would like to point out that If we 
want these plants to function properly and 
efficiently, we must allow the management 
to organise employment, promotions and 
aU that, and we should not interfere. I 
am clear in my mind that these corpora-
tions must be allowed to run nn their own. 
Even in regard to the labour relations, I 
shall judge them bv the results that they 
produce at the end of the year. It is not 
for me to go and ask them every day why 
there is strike or why such and such a thing 
is happeninll. I hope they arc adult 
manallements and I shall judie them as 
adult managements at the end of the year 
by the production that they have a~hieved, 

by the quality of the production and the 
profits that they have made and by the 
public image that they have built up. I 
do not propose to interfere in tbe day-to-
day work. 

I wnuld beg of the House to realiac 
that durin" the last twelve months, this 
Ministry has tried to aear up the various 
corporations that are under it, and I am 
very arateful ro the large number of per-
sons working in difl'erent capacItIes in 
these organisations for the splendid res-
ponse that they have given. 

I would just make one last point aD4 
I have done. May I respectfully bell of 
the House not to brinl in the names of 
oflicers here and condemn them? My 
secretary Mr. Nayak is one of the ablest 
o8Icors. I am here to answer every charI" 
that is made aaainst any of my corpora-
tions. It is not proper that tbe name of 
an officer should be brouaht in here. If 
there is anything wrODII, it will be ttl., 
responsibility. It is not fair to brinl ia 
tbe ntlice~' namca. (/1Iterruplio~). 

SHRr A. SREEDHARAN: We are 
nnt here by his cnurtesy. We have been 
elected by the peOple. It is nnt for him 
tn dictate what we should say hero or 
sbnllld not say here. 

AN. HON. MEMBER: We have 
every right to ellpose corrupt nfficen. 

SHRI ASOKA MEHTA: I have not 
said they should not make any criticisms 
that tbey want. I am answerable. But 
the poor ollicer is not present here tn 
defcod himself. All kinds of charaes bem, 
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made against officers will not enable one to 
achieve tbo rtiult. that we desire. There-
fore, I resJNK'tfully and bumbly tell tbe hon. 
Member •...... 

SHill A. S. SAIGAL (Bilaspur): On 
a point of order. 

irlft ~T ~~ it ~ ~ f.I; 'Of) 
mftm;;f ~t ~1 ~ ~ 'In' ;mr ~ ft:r1rT 
;n;rr ~ I ~ ~ <rTf-;r;r iffir ~ I 
it '1ft ~ fit; mftIiri 'In' 0I'flf lPf .mr 
itO!'~I:a<1'iF 1ifT'tiflPf~('I)~ 
~ ,.;0) ~ RorW ~ ~.m: fl:!R. 
~~ ~ $Tm~I~~~ 

!fiT ~i!;U(if;mrm ~~ 
~~I~ ~$IT<rIfi't~~ 
~~~I 

-n~,,",~:~i!;~~ 
i't"!l'l't",,",.n~lT<'l'TlIT 'IT I 

SHRI ASOKA MEHTA: My bon. 
friend, Shri Verma, brought in the name of 
a very senior officer of my Ministry. But I 
,",ould like to go on record as saying that 
these charges are absolutely baseless. Shri 
Mayak, Secretary of my Ministry, is one 
or the ablest and the IDo't dedll:llled offi-
cers we can find. If we elI:pect tbem to do 
the kind of work we want them to do, 
this practice must be desisted from. 

The hon. Member made certain charges. 
Some of these things are under investi-
gatiOll by the Central Vigilance ConllDltsio-
ncr. If Shri Nayak is found guilty, we 
will punish him. But until tbe inQuiry is 
completed and the conclusions are avail-
able. I do not know how one can rusb to 
<lCIrtain conclusions. 

SURI G. VISWANATHAN : How can 
he praise him wben the inquiry is on 1 

SHRI ASOKA MEHTA: Bacause of 
two things. Firstly Shri Nayak is not 
inVOlved in it. ) know tbat. Afur all, 
I do DOt ,it in m~ office witl\out looking 
into thiDas. Secondly, I l\ave ...... Shri 
Nayak's work in every direction and I am 
Jatislied that he is on of the ablesl officers. 
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Then again cbarges were made about 
the Hindustan Antibiotics. May) again 
point out that the whole charae is comp-
letely baseless. If the hon. Member had 
taken the trouble to contact me, I would 
have given hime all tbe material. Before 
making serious allegations against officers 
before charging T. T. Krishnamachari and 
Sons with being privy and taking advan· 
tage of certain facilities tbere, before 
making these charges against one's own 
colleagues, the Minister in cbarge could 
bave been contacted and tbe necessary 
information obtained. If he is still not 
satisfied, by all means let him do what be 
likes. But I would once again beg of you 
tbat before any chnrges are levelled against 
officers, facts might be ascertained from 
the Minister. tet the Ministers be criti-
cised; let them be kicked about, If you 
want. But do not blame officers by name. 

SHRI RANGA (Srlkakulam): I am 
in general agreement with wbat my hon. 
friend, Shri Asoka Mebta, has said that we 
should not unnecesslITily drag in tbe namei 
of officers in the course of our debate 8IId 
make cbarges witbout first ascertainina IUIci 
satisfying ourselves that there is something 
wrong. That is the correct approach. 
But when he was praising Sbri Nayak-
I do nol bappen to know Shri Nayak-he 
himoclf said that there i. an inquiry pen-
dina ... · 

SURI ASOKA MliHTA: Not apins! 
Shri Nayak. Then bon. Member knows 
tbe whole thina. It is about tho laying of 
pipelines, whether these sbould have been 
laid 80 near to the coaHieids. This matter 
i. under inquiry and bas been referred to 
tbe Central Vigilance Commissioner. Be-
cause of lack of time, I bad to squeeze 
many tbinas to wbich Shri Verma refured. 

SHRI KANWAR LAL GUPTA: So 
tbere is nothina against Sbri Nayak. 

SUR) C. M. KEDARIA (Mandvi): I 
wanted to speak. But ) was not civen a 
chanco. I want only to seek a piece of 
information. 

MR. CHAIRMAN : I am on my teas. 
Tbe MiDister bas already replied. 

II is a very unhealtby practice to drag 
in the names of officers who arc not pre-
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[Mr. Chairman] 
sent in the House. I quite agree that it 
should not be done. 

Now, with the permission of the House. 
I shall put all the cut motions together to 
the vote of the House. 

Alilhe cut molions were put and negalived. 

MR. CHAIRMAN, The question is , 
"That the respective sums not excee-

ding the amounts shown in the fourth 
column of the order paper, be granted to 
the President, to complete the sums ne-
cessary to defray the charges that will 
come in course of payment during the 
year ending the 3 1st day of March 
1969. in respect of the heads of demands 
entered in the second column thereof 
against Demands Nos. 70. 71 and 124 
relating to the Ministry of Petroleum 
and Chemicals". 

The molioll was adopted. 

[The motions for 'Demands for Grant. 
which were adoJlted by the [.ok Sobha. a,e 
reproduced below-Ed.] 

DeJlllllld No. 70 -Ministry of Petroleum and 
Chemicals. 

"That a sum not exceeding Rs. 
24,03,000 be granted to the President to 
complete the sum necessary to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March. 1969. in respect of 
Ministry of Petroleum and Chemicals· ... 

Demaad No. 71-0ther Revenue Expenditure 
of the Ministry of Petroleum and CJaemi-
cal •. 

"That a sum not exceeding Rs. 
71.06.000 be granted to the President 
to complete the sum necessary to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March. 1969. In respect 
of 'Other Revenue Expenditure of the 
Ministry of Petroleum and Chemi· 
cals':' 

Demand No. IZ4-Capltal Outlay of the 
Mioistry of Petrol. um and Chemicals. 

"That a sum not exceeding Rs. 
15.14.27,000 be &ranted to the President 

to complete the sum necessary to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March. 1969. in respect of 
'Capital Outlay of the Ministry of 
Petroleum and Chemicals· ... 

15.Z0 brs. 

DEPARTMENT OF COMMUNICATIONS 

MR. CHAIRMAN, The House will 
now take up discussion and voting on 
Demand Nos. 91 to 95. 135 and 136 relating 
to the Department 'of Communications for 
which 3 hours have been allotted. 

Han. Members present in the House 
wbo arc desirous of moving tbeir cut 
motions may send slips to the Table witbin 
15 minutes indicating the serial number of 
the cut motions they would like to move. 

Demand No. 91 -Dcparfinelit or Coaun.k:a'-
lions. . 

MR. CHAIRMAN: Motion moved, 
"That a sum not exceeding Rs. 

11.63.000 be granted to the President to 
complete the sum necessary to defray 
the charies which will come in Course 
of payment during the year ending the 
31st day of March. 1969. in respect of 
'Department of Communications· ... 

Demand No. 93-Overseas Communications 
Senice. 

MR. CHAIRMAN: Motion moved ~ 
"That a sum Dot exceeding Rs. 

2.29.52,000 be granted to the President 
to complete the sum necessary to defray 
the charges which will come in COurse 
of payment during the year ending the 
31st day of March. 1969. in respect of 
'Overseas Communications Servicc'." 

Demaod No. 93-Posls aDd Telegrapbs (Work. 
Ina Eltpeosel'. 

MR. CHAIRMAN, Motion moved: 

"That a sum Dot exceedinll as. 
1.71.56.54.000 be granted to the presi· 
eknt to complete the sum oecessary to 


